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NE IN THE CENTRAL ADMINISTRATIVE TRI'UNAL
AHMEDABAD BENCH

e J
0O.A. No. 09 OF 1993,
KoxMox
DATE OF._ DECISION 15.02,1993
Dr.
ShriéR «KeKhola Petitioner
Party in Person Advocate for the Petitioner(s)
Versus
Union of India and Others Respondent
Shri Akil Kureshi Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. R.C.Bhatt ¢ Member (J)

The Hon’ble Mr. V.Radhakrighnan: Member (A)

1. Whether Reporters of local papers may be allowed to see the Judgement ? —

2. To be referred to the Reporter or not? *

3. Whether their Lordships wish to see the fair copy of the Judgement ? <

4. Whether it needs to be circulated to other Benches of the Tribunal?



DreRe.KesKhola,

Scientist/Enginecr SF

E/15 DOS Housing Colony,

(Advocate s Mx.Party in person)

1.

2.

3e

Union of India, New Delhi,

Notice to be served through

The Secretary, Department of. Space

Antariksh Bhavan, Hew BEL Road,

Bangalor-560 054.

Shri P.P.Kale,
Director,
Space Applications Centeze,

Ahmedabad-380 053

shri O.P.N.Calla,
Dy.Director, SacC,

Space Applications Centre,
Ahmedabad-380 053,

i"‘l.”"- .i"i.z le Sh&h,
Controller,

Space applications Centre,

Ahmedabad=-380 050,

(Advocate s Mre.akil Kureshi)
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’

e s s LESPONdents

Ooéio/9/93

Per - Eion' bl e Mf .I"*:» o(.; L) Bhatt

Member (J)

7

15.2.93

None is present for the applicant.




None is present for the applicant,

Shri Akil Kureshi,learned advocate for

the respondents,is present.

The applicant m also was absent ©On
M “\"‘vv\L. N
9.2.93, on which day wi¥t wa: given e upto
M- i+ o r-Q;(,\v.: :) B &
15.2,93, failing which the application would stand

L-

dismissed but the applicant also is absent today.

Hence, the application is dismissed in default.

(v.Radhakrishnan) , (ReCo.Bhatt)
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0.A./9/93

ORDERS.

e
DATE'EOFHCEREPORT!

. None for the applicant, Shri Akil kureshi appearg
for the respondents., He is given time t&#ll
15-2-1993, failing which the apolication will be
dismissed.

g

N

17,
/ 1A A
. ) Ly SeiEsorer
(v. Radhakrishnan) (B.S. Hegde)
Member (A) Member (J)

*AS.

The party in person states that he
will file an application for condonation
of delay and seeks time for £iling the same,

Adjourned to 20-8-93 at his request,

( N.B, Patel )
Vice=Chairman,

The applicant may furnish a copy of this M.A.

to the learned Standing Counsel Mr, Kuareshi,
Fixed for filling reply and hearing on X&
27=-8=93, The applicant states tha&at he has
served a copy of the application to Mr, Variyava
on behalf of Mr, Kareshi., Adjourned to 27-8-93

for reply and hearing.

AU~ | \
(Ve Radhakrishnan) (n.B. Patelld
Member (A) Vice Chairman.
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| IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

O.A.No. 9/1293
RANG.

DATE OF DECISION _15/2/1993

Dr.RKeXKhola Petitioner
Party in Ferson Advocate for the Petitioner(s)
Versus
 Mreakil Kureshi ~ —  ————— Respondent
Union of India & Orse Advocate for the Respondent(s)

CORAM

The Hon’ble Mr. N.BePatel Vice Chairman

L33

The Hon’ble Mr.V .Radhakrishnan

e

Member (A)

AN

1. Whether Reporters of local papers may be allowed to see the Judgement ? <

I\\ ¢

7. To be referred to the Reporter or not ¢

3. Whether their Lordships wish to see the fair copy of the Judgement ? ‘

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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Dr.R-K.Khola,

Scientist/Engineer SF

E/15 DOS Housing Colony,

Vastrapur, Ahmedabad-380 015. ¢ Applicant

(Party in person)

Versus

le Union of India
Notice to be served through
The Secretary, D8pt. of Space
Antariksh Bhavan, New BEL Road,
Bangalore-560 054)

2e Shri P.P.I(ale'
Director,
Space Applications Centre,
Ahmedabad-380 053.

3. Shri O.P.N.Calla
Dy.Director, SAC
Space Applications Centre,
Ahmedabad=-380 053.

4., Mr e MelMe Shah,
Controller,
Space Applications Centre,
Ahmedabad-380 053. ¢ Respondents

(Advocates MreAkil Kureshi)

ORAL JUDRGMENT
IN
OeA«NO.9/93
Dates15/9/1993
Per: Hon'ble Mr.N.Be.Patel ¢ Vice Chairman

The applicant seeks permission to withdraw
this application with liberty to file a fresh original
application claiming compensation from the Department
for withdrawal of telephone facilities at his residence

or for moving this Tribunal in o.A.407/93(§hich he

has filed challenging his retiremeﬁg)for an appropriate

interim relief. Permission granted with liberty as
prayed fore. Application stands disposed of as
withdrawn. No order as to costse

ol

(V.rRadhakrishnan) (NeB.Patel)
Member (A) Vice airman




